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*;‘4‘, ; PER HON'BLE MR. JUSTICE D.L., MEHTA, VICE CHAIRMR
| Heard learned counsel for the parties., The applicsnt has
not mentioned ip his petition the name of any of his juniorswho
has been promoted, anil has no; shown how unequalltreatment has been
given to him. He wants to refer annexure 2-1 which i5 a promotion
order of some oth:zr pf-someExkley pérsons on 8 higher posts, He
also\wants to refer the promotinons of other persons. These
‘promotions cannot be considered by this Tribunal unless it is
rentioned in the petition itself that the foilowing pPersons were
junior and they have been promoted and the case of the appli-ant
has not been considered according to law. On accouant of not
proper representation and not disclozing the facts, this petition

is not mzintainable. The petition is rejected accordingly.

2. The applicant is permitted to file a fresh petition

L oM

according to law.
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